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BECFORE WEE CERTRAL Al MINISTRATIVE TRIBUNL
- BOMBAY BLNCH, BONBAY
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O.A., Los. 164/91, 18691, 418/91, 419/91, 420/ 91,

425/91, 402/391, 412/91, «14/91, 435/97, -

436/31, 537/91, 466/91 & 467/91,

1, C.B.sathaye,
T=-98, 01¢ F&T Colony,
Gultekad€i, Pure 411 001, «e+ Applicant
: i (ca 184/91)
<. V.M.Gujarathi,
}-91, Ul¢ F&T Colony, _
Gultekadi, Fure 411 001, +os Applicant
' (0OA 1E6/91)
3. V.V.Joshki, ‘
=57, 0l¢ P&I Colory, ,
Gultekaci, Fune 411 001. .s»» Aprrlicant
o ' ' {OA 418/91)
4. G.B.Fatankar,
F-66, F&I Colony, :
GU.lte]{ae i':' Furnie 411 001, TR Ppplicar.t
< : - (Qa 419/91)
5. G.L.Kanitkar,
F-85, 0l¢ P&1 Colony, ‘
Gultekaci, ¥une 411 001. «es Applicant
‘ (CA 420/91)
é. F.M.Vani,
F-52, 0l¢ r&T Colony,
Gultekaci, Furc 411 001. eees Aprrplicart
' : (Oa 425/31)
7. Ke 5o K'he_c"e-kar, :
F=-43, Cl¢ F&T Colony,
Gultekeci, Fune 411 001. «+e Arplicart
i (O~ 402/91)
k. h.M.Autace, ‘
T-134 0Olc E&4 Colorny, ‘ .
Guliekaci, Fure 411 0.1, «ss Applizant
. (0x 412/91)
9. F.,L.Kulkarni, .
F~-50, 0l¢ E&T Colony,
Gultekaci, Fune 411 00C1. »es» Applicart
(O& 414/91)

10. M.D.Golse,

©=C1, cl¢ &7 Colory,
Gultekaci, Fune 411 001, ess Aprlicart
(Ca 435/91)
1l1. B.S.Shaikh,
. T=27, 01¢ 1&T Colorny, :
Gultekaci, rune 411 001, " eea Arplicart
- (0 436/91)

"1z, F.R.Fotil,

©=13, 0ld F&T Colomny,
Gultekaci, Fune <il 001, ess ALy licant
' (Oa 437/91)
i3. M.R.Kalkarri,
‘1-140, 01¢ F&T Colorny,
Gultekaci, Fune 411 0§01. eee Ary licant
(on 466/91)
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16. smt. SiR. Satpute,.
. T-144, 0l¢ Fr&1 Colony, - '
Gultekadi, Pune 411 001. e+ Applicant :
(OA 467/91)
/s | o -1
union cf Incic & Ors. «+» Responcents
.COKAM 1. Hon'ble Vice-Chairman, shri U.C;Srivéstava
' b
!
Appearances:
Mr. S.F.Kulkarni, Advocate ' .
tor the applicant ang ' i
Mr.F.M.Frachan, Advocate I E;
for the responcents. ' _ P
ORAL JULGENENT: © Dated : 29.8.1991 '@
(Per. U.C.Srivastava, Vice-Chairman) . :
. . - . . v . - . . ‘

In all these cases, some of which have been
listeé for hearing-(sl.no.l to 6) arid some of which
are listed for admission hearing {(sl.no.7 to 14)

the counsel for the pafties have stated that the

point involved in these apyplications is one ardé ané ‘same

as such counter affidavit filed can be read in all ttre

e e n et gty -
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other applications and all can be disposed of' together.
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Accordingly ayr-lications &t Sl.ho.7 to 14 are admitted
N

all the aprlicatiorns o

[mal

arnc I proceed to cispose ©
together. Learned counsel for the arplicants
contencded that he is challenging the action .of ttre

Oryosite parties in teking proceedings against the

rplicants under Fublic Fremises (ELviction of

Unauthorised Occupantg) Act on the ground of ¢iscrimi-

nation as in resrect of 13 other employces were allowegd
to stay ir. the premises, The learne¢ counsel for the

responcents rroduced before us & letter of the Director

of Postal Services cated Z1.£8.,91 acdressec to the

Estate Officer/Chief Fost Master General, Maharashtra

Y 1 Tl T it YarE 7 g,

Circle, in which it has been clearly statec that out
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of those 13 occupants'with whom applicants are

claiming Giscrimination 11 have crecitea the amount of

- arrears of licence fee and have produced the receirt

ané that they have vacated the premises. The remaining

two ¢icd not crecit the arrears of licence fee and

L

therefore their premises have been vacated from them

an¢ a ranchanama has been rrepared anc the same has

) been sent. Shri F.l.@rachan, learnec counsel for the

résponcents also mage a statement in this behalf. The
learned counsel for the applicanté accerted this position
anc¢ saic¢ that in view“éf this present position it will
not be possible for‘him to convince the court the

rleas which he has raise¢ but he rrays that some

. reasonable time may be granted to the applicants to

vacate the premises and prays that three months time
may be granted to the apylicants to vacate the premises.
The prayer arpears to be ;easonable and accorulingly
fime upto :lst Cecembér 1991 is grénted tc the
applicants to vacate the premises., Till then the
applicants shall not be evictec ky the responcents.

Th¢ arrlicants shall hancover the vacant position ol
the premises in their pesession by 21.12.1991 or any
cate prior to the convenience of the responients after
§iving ther ¢ue intimation of the*cate on which
rosession is to be taken., This shall not ke GmEe any
other person in the premises in any hanner’and shall
also clear all the épes befbre they vacate the pfemises.

Witr these observationz the aj) licaticns standé cisposec

‘of tinally with no orcer as to costs.
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